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Coram : Hon'ble Mr, PeHes Trivedi es Vice Chaimman

Hlon'vble Mr, Pl.ile Joshi ee Judicial Member

14/06/1988

Heard learned aidvocate Mr. CeDe Parmar for the anplics

1

filing epplication be condoned, M.A7//92/Q§' stands disposes
OesAe be admitted and notices e issued to the respondents to
within 45 days. The case be adjourned to 28th July, 19323 for

further directions bafore Registrar,.
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tir, BeRe Kyada for the respondenzs has filed sick note, Delay in
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( Poile Trivedi )
Vice Chairman

7

( p.fi. Zoshi )
Judicial Member




